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 fet  हरीश  गुाम्र  गगवार)

 से  जानना  चाहता  हू  fa  क्या  सेन्ट्रल  गवर्नर-

 अंट
 कम्पाऊंड रों  की  ट्रेनिंग  दोने  के  लिए

 wig  स्कीम  बना  रही  हा.  क्योंकि  स्टट

 sare  ता  इस  का  करती  नहीं  हाँ  ?

 SHRI  8.  SHANKARANAND:  Sir,  the
 Pharmacist  Council  of  India  have  approv-
 ed  the  amendments  to  the  regulations  as
 well  as  the  training  of  pharmacists,  in

 1978  and  they  had  recommended  certain

 short  term  courses  for  these  people.  But

 it  is  our  intention  thal  every  pharmacist
 should  be  qualified  and  we  do  not  want

 that  the  dispensing  and  distribution  of

 Medicines  should  be  done  by  the  unquali-
 fied  pharmacists.

 WIR.  DEPUTY-SPEAKER:  Now,  the

 Question  is:

 “That  the  Bill  further  to  amend
 he

 Pharmacy  Act,  1948,  as  passed  by  Rajya

 Sabha.  be  taken  into  consideration.”.

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  the  House

 will  take  up  clause-by-chuuse  consideration

 of  the  Bill.

 The  question  is:

 “That  Clause  2  sland

 Bill.”
 part  of  the

 The  Motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Now  Clause  ।.

 Clause  1\—Short  Tithe  and  Commencement

 (Amendment  made)

 Page  ।.  line  3,—

 for  19817  substitute  “1982”  (2)

 (Shri  B.  Shankaranand)

 MIR,  CHAIRMAN.  The  question  is:

 “That  Clause  1,  as  amended,  stand

 art  of  the  Bill.”

 The  Motien  was  adopted.

 Clause  1,  as  aniended,  was  added  to  the

 Bill.
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 MR.  CHAIRMAN:  Now  the  Enacting
 Formula.

 Enacting  Formula

 (Amendment  made)

 Page  1,  line  1,—

 Jor  “Thirty-second”  substitute—

 “Thirty-thind”  (1)

 (Shri  सै,  Shankaranand)

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Enacting  Formula,  as

 amended,  siand  part  of  the  Bill.”

 The  Motion  was  adopted,

 The  Enacting  Formula,  as  amended,  was
 added  to  the  Biil,

 The  Title  wus  added  to  the  Bill

 MR.  CHAIRMAN:  Now  the  Minister.

 SHRI  B.  SHANKARANAND.  1  beg  to
 move:

 “Tinat  the  Bill,  as

 passed.”
 amended,  be

 MR.  CHAIRMAN:  The  question  is:

 “That  ‘the  Bill,  as

 passed.”
 amended,  be

 The  Motion  was  adopted,

 16.36  hrs.

 ARCHITECTS  (AMENDMENT)
 BILL—Contd.

 MR.  CHAIRMAN:  We  now  take  op
 further  consideration  of  the  following
 motion  moved  by  Shrimati  Sheila  Kaul  an
 the  [8th  March,  1982,  namely:

 “That  the  Bill  to  amend  the  Archl-

 tects  Act,  1972,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 Out  of  the  time  allotted  for  this  Bill,  we
 have  only  ”  minutes  left.  Now  Shri

 छ,  छ,  Smgh.
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 सभापति

 जी,  एक  छांटा  सा  एंडिंग बिल  ले.  कर

 ये  आए  हँ  ।  मरी  समान  मो  नहीं  आया  ह

 कि  इसकी  जरूरत  कयों  महसूस  की  गइ  ह,

 गलती  कहां  पर  हड  हो
 |

 Rule  234  of  the  Rules  of  Procedure  and

 Conduct  of  Business  in  Lok  Sabha

 provides:

 “Where  a  regulation,  rule,  sub-rule,

 bye-law,  etc.  framed  in  pursurance  of

 the  Constitution  or  of  the  legistative
 functions  delegated  by  Parliament  to  a
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 subordinate  authority  is  laid  before  the

 House,  the  period  specified  in  the  Con-

 stitution  or  the  relevant  Act  for  which

 it  is  required  to  be  laid  shall  be  com-

 pleted  before  the  House  is  ‘adjourned
 sine  die  aod  later  prorogued,  unless

 otherwise  provided  in  the  Canstitution
 or  the  relevant  Act.”

 यह  रूलस  आफ  प्रोसीजर  1954 में  बने,

 उसके बाद  यह  आपका  एक्ट  1972  में

 बना  ही.  ।  1954 में  प्रोसीजर  बना  ओर
 1972  मों  आपने  आकी  टेस्ट  एक्ट  बनाया

 आर  उसमें  यह  लिखे  दिया

 The  rules  will  be  laid  on  the  Table  of
 the  House.

 Every  rule  or  regulation  framed  in

 pursuance  of  the  Constitution,  shall  be

 laid  on  the  Table  of  the  Houte.
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 “The  Council  may,  with  the  approval
 of  the  Central  Government,  make

 regulations  not  inconsistent  with  the

 provisions  of  this  Act...”

 So,  the  rules  and  regufations  which  are

 framed  under  this  Act,  witfa  the  approval
 of  the  Central  Government,  are  not  laid

 on  the  Table  of  the  House.  Today,  you
 are  coming  With  an  amendment,  but  what

 about  the  regulationg  that  ‘are  to  be  laid
 before  both  the  Houses  of  Parliament?

 qiedfarice + ar amar 1954 Hf Aer ने  ताो  आपको  1954  मों  कहा
 था

 आर  एक्ट  मापने  बनाया  1972  में
 ।

 आप  यह  बताइए  आपने  इस  एक्ट  के  नीच

 मॉं  नहीं  रखे,  सदन  की  अवहेलना  की  आर

 उनकी  किननी  बनु पान ना  हा  पार  ।  कितने

 ray  बने  सैक्शन  9  में  लिखा  ह  कितने

 रगककन्ववनगाल बन  जाते  हाँ, हम  चुप.  रहते

 हा,  कमे  मालुम  नही  कि  क्या  बनाया  ह  ।

 नहीं  रखा  आर  कहा  यह  कि  यह

 हमार  इंटरनल  तरीका  ही  ।  इनका  हाउस

 की  टेबल  पर  रखने  की  ज़रूरत  नहीं  ei

 यह  काी  बात  आप  कहत  हाँ
 ।

 कमंटी  आन  सर्वाडिनट  रॉजिस्लेशन  ने

 1954 में  यह  कहा  था  ।  उसका

 बहाना  किया  माँ  पढता  क  ।  इसका  72  में

 बा  ने  कां  चना

 अब  वह.  कहाते

 The  Committce  on  Subordinate  Legis-

 lation  in  its  report  says:

 “The  main  reasons  now  given  by  the

 Ministries  / [ऊट एव ८1115  for  not  incor-

 porating  a  ‘provision  for  laying  of

 Regulations  in  Acts/Bslls  are:

 (i)  the  regutations  are  gencrally
 framed  by  autonomous  bodies  with

 regard  to  their  internal  working,  and

 are,  therefore,  not  of  general  public

 inlerest;  and

 (ii)  a  provision  for  their  laying

 before  Parliament  would  not  be  con-

 sistent  with  the  autonomous  characler

 of  such  bodies.

 The  Committee  aote  that  similar

 argumenls  were  given  by  the  Ministrg
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 of  Finance  for  not  incorporating  a

 provision  for  laying  of  Regulations
 framed  under  the  State  Bank  laws

 Amendment  Bill,  1973...”

 Rule  235  of  the  Rules  of  Procedure

 says:

 “The  Speaker  shall  in  consultation

 witm  the  Leader  of  the  House,  fix  a  day
 or  days  or  part  of  a  day  as  he  may
 think  fit  for  the  consideration  and

 passing  of  an  amendment  to  such  regu-
 lation,  rule,  sub-rule,  bye-  law  etc.  of

 which  notice  may  be  given  by  a  mem-

 VAISAKHA  9,  1904  (SAKA)  (Amdt.)  Bill  426

 The  Committee  in  its  Report  reiterated
 that—

 “The  Committee  reiterate  their  earlier
 recommendations  on  the  subject  and
 desire  that  like  rules,  regulations  should
 also  be  laid  before  Parliament  and  there
 snould  be  a  provision  to  this  effect  in
 the  relevant  statutes.  Likewise,  there
 should  invariably  be  a  provision  in  the
 relevant  statutes  for  publication  of

 regulations  to  be  framed  thereunder...”

 मं  शिक्षा  मंत्री  से  जानना.  चाहता ह  fa

 जब  तक  एक्ट  मों  रूल्स  का  टंवल  पर

 का  प्राचीन  नहीं  था,  तब  तक  कितने

 गए |

 The  Act  says:

 “The  Council  may,  with  the  approval
 of  the  Central  Government,  take  regula-
 lions  not  inconsistent  with  the  provisions
 of  this  Act,  or  the  rules  made  fhere-
 under  to  carry  out  the  purposes  of  this
 Act,

 (2)  In  particular  and  without  prejudice
 lo  the  generality  of  the  foregoing  power,
 such  regulations  may  provide  for—

 (a)  the  management  of  the  property
 of  the  Council;

 (b)  the  powers  and  duties  of  the
 President  and  the  Vice-President  of
 the  Council:

 (c)  the  summoning  and  holding  of

 meetings  of  the  council  and  the
 execulive  committee  or  any  other
 committee  constituted  under  Section
 10....".
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 पुराने  ऑर  रमणीय  स्थान  ह  ।  उनकी  देख-

 र  किक  प्रकार  हो  रही  है  ?  इस  डिपो-
 मट  कां  खास  तौर  से  देखना  चाहिए  fa  इन

 eal  को  सुरक्षित  रखा  जा  सके  ।  जोधपुर

 में  मार  का  किला  ह  जा  फि  हमारी  पुरानी
 men की  निफ्ानी  ही  ।  बुदी मं  भी

 हमारी  पुरानी  इमारतों और  स्ल  ही  जिन

 की  आर  आप  का  ध्यान  जाना  चाहिए  ।  आज

 wie -aIe oT BT VSR AT TT ये  स्थान  खण्डहर  हाते  जा.  रह

 ह,  निजन  से  हमारी  संसक्ति  और  सभ्यता

 ल  होती  जा  रही  हाँ  ।  विदेशी  पर्यटक

 तमार  दाश  में  लाखों  की  तादाद  मं  इन

 स्थानों  को  दखने  के  लिए  हर  साल  आते  हां

 रिन  के  दुबारा  कराहों  रूपयों को  विदी

 मुद्दा  प्राप्त  हाती  हो...  ।  इन  स्थानों को  सुर-

 पित  रख  कर  आर  आकर्षण  का  केन्द्र  बना
 बर  हम  अपनी.  आमदनी  आर  ज्यादा  बहा

 tea हं  ।

 भांग-बहूत  कमा  नत  ह  ।
 उन  की

 करा

 मी  रक्षा  करना  भी  इस
 मनट

 का

 म  कर्तव्य हाना  चाहिए.
 ताकि

 वे
 अपनों

 कना  का  नदियों  एव  अन्य  कलाकृतियों मं

 दाल  कर  दक्ष  आर  पचिदडा मं उन का में  उन  का
 प्रदर्शन कर  सके  ।

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRIES  OF  EDUCATION  AND

 CULTURE  AND  SOCIAL  WELFARE

 (SHRIMATI  SHEILA  KAUL):  Mr.

 Chairman,  Sir,  I  ‘am  grateful  to  the  hon.

 Members  who  have  taken  so  much  in-
 terest  and  given  useful  suggestions.
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 The  Architegsts  (Amendmant)  Bill,  1982

 is  a  very  simple  one  and  the  purpose  is

 also  very  very  limited.  It  is  of  a  techni-
 cal  nature.  Similar  Bills  have  beea
 introduced  previously  also.

 Shri  B.  D.  Singh  mentioned  about  the

 Paintings  in  Afsanta.  Actually,  all  this
 does  not  come  under  this  Bill.  But  never-

 theless,  he  has  given  us  good  suggestions
 and  we  are  quile  concétned  about  the

 condition  of  Ajanta  and  also  about  Kona-
 rak.  We  are  trying  to  do  something
 about  the  dis-colouration  of  Ajanta
 Paintings.

 Shri  Daga  mentioned  about  the  regula-
 tions.  I  would  like  to  tell  ‘him  that  go
 regulation  has  so  far  been  made  undex
 this  Act.  The  reason  why  this  Bill  has
 been  introduced  is  that  all  the  regulations
 Shall  be  laid  on  the  Table  of  the  House.

 Shri  Vyas  also  spoke  about  our  archeo-
 logical  finds  and  monuments  and  that  they
 should  be  properly  looked  after.  I  would
 like  to  remind  him  in  this  connection  that
 all  the  monuments  and  urcheological  finds
 do  not  come  under  the  Central  Govern-
 ment.  Some  of  them  are  direcily  under
 the  State  Governments  ami  it  is  up  to  the
 State  Governments  that  they  should  look
 ufier  these  monuments  which  are  of  very
 great  value  to  our  traditions  and  to  our
 art.

 ।  welcome  all  these  suggestians  and  it
 has  also  given  me  an  opportunity  to  hear
 the  views  of  my  learned  members.  The
 amendments  contained  in  the  Bill  are  in
 consonance  with  the  recommendations
 made  by  the  Committee  on  the  Sub-
 ordinate  Legislation  to  the  effect  that  the
 regulations  framed  under  different  s‘atutes
 shall  be  lad  on  the  Table  of  the  House.

 With  these  words,  I  request  that  thie
 Amendment  Bill  may  be  passed.
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 “Clause  25  (b)  provides  that  even  if

 @  person  does  not  hold  a  recognised

 qualification  but  being  a  citizen  of  India

 ‘has  been  engaged  in  practice  as  an

 architect  for  a  period  of  not  less  than

 ‘five  years,  he  shall  have  his  name  en-

 ‘tered  into  the  register  along  with  those

 who  have  got  recognised  qualifications.”

 4494443 ।
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 SHRIMATI  SHEILA  KAUL:  {  just
 now  mentioned  that  this  Bill  is  intraluced

 for  bringing  in  the  Regulation  which  has

 not  so  far  heen  framed  and  that  it  should

 फिट  laid  on  the  Table.  All  these  things

 keep  on  changing  with  the  requirements
 and  needs  of  society.

 There  cannot  be  a  last  word  on  the

 The  suggestion  that  some  more  changes
 should  be  made  is  most  welcome.

 MR.  DEPUTY  SPEAKER.  The  ques-
 tion  is:

 “That  the  Bill  to  ameng  the  Archi-
 tects  Act,  1972,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”
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 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER:  Tiere  is  po

 amendment  to  Clause  2.

 The  question  is:

 “That  Clause  2
 Bill.”

 stand  part  of  the

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Biil.

 MR.  DEPUTY  SPEAKER:  There  is  a
 Government  ameniment  to  Clause  1.
 The  Minister  msy  move  it.

 Amendment  made

 “Page  1,  line  3,—

 for  “1980"  substitute  “19827.  (2)

 (Shrimati  Sheila  Kaul)  ....

 MR.  DEPUTY  SPEAKER:  The  ques
 lion  is!

 “That  Clause  1,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  1,  as  amended  was  added  to  the
 Bill.

 MR.  DEPLTY  SPEAKER.  There  is
 an  amendment  to  the  Emacting  formula.

 The  Minister  may  move  it,

 Amendment  made.

 Page  1,  line  1—

 for  “Thirty-firse™
 third”.  (1)

 (Shrimati  Sheita  Kaul)

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  The  CEnacting  Formula,  as

 amended,  stand  part  of  the  Bill.”

 substitute  “Thirty-

 The  motion  was  adopted.

 The  Enacting  formula,  as  amended,  war
 added  to  the  Biil,

 MR.  DEPUTY  SPEAKER:  The  que-
 lion  is:
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 “That  the
 Bill.”

 Title  stand  part  of  the

 a

 The  motion  was  adopted.

 The  Tithe  was  added  to  the  Bill.

 SHRIMATI

 %o  move:
 SHELLA  KAUL,  I  beg

 “That  the  Bill,  as  amended,  be

 passed.”

 MR.  DEPUTY  SPEAKER:  The  question
 as:

 “That  the  Bill,  as  amended,  be

 passed,”

 The  motion  was  adopted.

 17.03  brs.

 PREVENTION  OF  CRUELTY  TO

 ANIMALS  (AMENDMENT)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRIES  OF  AGRICULTURE  AND
 RURAL  DEVELOPMENT  (SHRI  R.  V.

 SWAMINATHAN):  ।  beg  to  move:*

 “That  the  Bill  to  amend  the  Preven-
 tion  of  Cruelty  to  Animals  (Amend-
 Ment)  Act,  [960,  be  taken  into  consi-
 vderation.”

 The  subject  ‘Prevention  of  Cruelty  -0
 Agimals’  comes  under  the  Concurrent
 List  of  the  Constitution.

 The  Central  Government  १025  played  an
 active  role  to  take  measures  to  prevent
 etuelty  to  animals  in  the  last  two  decades.

 The  Prevention  of  Cruelly  to  Animals

 Act,  1960,  was  enacied  by  the  Central
 Government  with  a  view  to  prevent  cruelty
 1o  animals  ami  to  amend  laws  relating  to
 the  subject  of  Prevention  of  Cruelty  to
 Animals.

 The  Prevention  of  Cruelty  -  Animals
 Act  of  1960  replaced  the  earlier  Pre-
 vention  of  Cruelty  to  Animals  Act  of
 1890.

 *Movel  with  the  recommendation  of

 VAISAKHA  9,  1904  (SAKA)  Cruelty  to  Animals  434
 (Amdf)  Bill

 The  Central  Government  established

 the  Animal  Welfare  Board  in  1962  under

 Section  4  of  Prevention  of  Cruelty  to

 Animals  Act  of  1960.

 The  Animal  Welfare  Board  works  as

 an  Apex  Level  Organisation  and  coordi-

 nates  the  work  of  associations  and  bodies

 concerned  witn  Animal  Welfare  and  ren-

 ders  financial  assistance  to  such  organisa-
 tions.

 Keeping  in  view  the  experience  gained  _
 in  the  working  of  the  Prevention  of

 Cruelty  to  Animals  Act  for  the  past  20

 years  and  the  suggestions  made  by  the

 Legal  Affairs  Committee  of  the  Animal

 Welfare  Board,  the  amendments  proposed
 were  circulated  to  the  State  Governments.

 Concurrence  nas  been  received  from  the

 State  Governments  of  Maharashtra,  West

 Bengal.  Bihar,  Tami]  Nadu,  Orissa,  U.P.,

 Rajasthan,  K'armataka,  Madhya  Pradesh,
 Himachal  Pradesh,  Meghalaya  and  Union

 Territories  of  Chandigarh,  Dadra  and

 Nagar  Haveli  and  Andamans,

 With  a  view  to  give  national  character

 to  the  Animal  Welfare  Board,  the  Animal

 Welfare  Board  is  proposed  to  be  renamed
 as  Anima)  Welfare  Board  of  India.

 The  composition  of  the  Board  is  being
 mad:  more  broad  based,  Animal  Welfare
 Board  will  have  additional  representatives
 from  the  Central  Ministuies  of  Home

 Affairs,  Education  and  the  Indian  Board

 of  Wild  Life  and  also  three  persons  active-
 ly  engaged  in  animal  welfare  work  and
 well  known  humaniltarians.  The  existing

 membership  of  :  Municipal  Corporations
 is  being  reduced  to  2.

 The  term  of  the  Board  after  reconstitu-
 tion  is  to  be  for  1  period  of  3  years.  In
 case  there  is  a  vacancy  an  the  Board,  the

 succeeding  member  will  hold  office  for  the

 unexpired  period  of  3  years.

 Functions  of  the  Board  covered  under
 Section  9  (d)  relating  to  ameliorating  con-
 ditions  of  beasts  of  burden  are  being
 widened  to  cover  amelioration  of  all  ani-
 mals.  Sec.  9  (g)  which  relates  to  grant  of

 the  President.  a  ri


